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When the case is taken up to-day for hearing, ir, Gho3h, 

Ld. Counsel for the applicant submits that presently he wants to 

withdra, the 0.4. with liberty to the applicant to file a detailed 

representation before the concerned authority highlighting all his 

gr iou- anc es and pr a for d ir ect ion upon the respondent authorities 

to dispose of the representation withi'a stipulated period in 

aácordance with lau. Mrs. Banerjoe, Ld s4  Counsel for dapertinenta1 

respondents hs no objection to the above prayer of the Ld. Counsel 

for the applicant. In viaj of the matter the O,4. is dismissed as 

'withdr awn 1 . However, the applicant is at liberty to file a detailed 

representation before the respondent authorities highlighting all 

his grievances within a period of four weeks from today. In case 

such a representation is filed, the respondent authorities wre dl-

rected to consider and dispose of the Same in accordance with la 

within a period of two months from the date of receipt of such 

Contd .... 


